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Open court ---
CENrRAL ADMINISTRATIVE TRIBU!'AL 

A LIAHA BAD BE N:H 
ALIAHAEAD 

Original Application No. 259 Of 2001 -

Allahabad this the 16th day of __ J_ul_y __ • __ 20 01 

Hon'ble Mr.s.K.I •. Naqvi. Member (J) 

Munni Lal Sharma• Son of Shri Chllattu Sharma. workinJ 

as Head Clerk in Diesel9Lobby under Senior section 

Engineer(Loco) • Bareill y City. Bareill Y• 

By Advocate Shri C. P . Gupta 
Applicant 

Versus 

1. Union of India through the General Manager. North 

Eastern Railway. Gorakhpur. 

2. The Additional Divisional Railway Manager. North 

Eastern Railway •• Izttatnagar. 

3. The }:;1 visional Mechancial EnJineer(Power). North 

Eastern Railway. Izttatnagar. 

Res f(>nden ts 

By Advocate Shri K.P. Singh 

0 R D E R ( Oral ) -------
By Hon' ble Mr. S.K.I. Naqvi, Member (J) 

While posted as Head Clerk, Bareilly City. 

the applicant Shri Munni Lal Sharma \<S.s served with 

charge-sheet for mioor punishment(S.F.-11}, copy of 

\'.hich has been annexed as annexure A-4 on the ground 

that men posted as Store Clerk, he neglected to pro­

perly maintain the uni form which resulted into damage 

causing loss to the railw:iy establishment. The applicant 
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replied the charge but bei rg not satisfied with his 

explanation. the pnh1shing authority passed the order 

dated 16 .o 3. 2000 imposirg punishment of stoppage of 

~~s set of pa sses. The a pplicant preferred an appeal 

against this punishment order. which has been decided 

vide annexure A-2 dated 01.01.2001. acoordirg to which 

a sympathatical view was taken a nd er recovery to a tune 

of Rs.23.210-so was imposed upon him. T-9• appli cant 

has come up impugnirg this order. 

The respo ndent s have contested the c ase•ttei 

3. Heard counsel for the partie s and perused 

the record. 

4. Bare perusal of a ppellate order(annesure 

A-2) goes to ind i cate tha t th~ punishment at a ppellate 

stage h a s been altere d, but w1 thout givirg an oppor­

tuni ty o f bei ng heard to the a pplic ant. Moreover , 

there i s nothing mentio ned in this a ppellate order 

regard i n;;J the stoppage of s ix sets of passe s as ~ r 

p unishment order and thereby l t i s not clear as to 

whethe r this order for r ecove r y is in add! tion to 

stoppage of sets of passe s or it is in alternative 

thereto a nd . thecefore . it cannot be sustained. &.,uas h e d 

accordin;;Jly.and the O .A. is decided wlth the following 

o bservatio ns; 

s. 

"Let the a ppellate authority decide the matter 

afresh within 2 m::>nths after givirg an oppor t unity , 
of being heard to the a pplicant, a nd to pass sped:i fie 

order keepirg in view the above observations." 

No cost. 

Member (J) 


